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P A R T  IV 
Ack d the Gojarat Ltgislatmc and Ordinanceu promulgated *ad 

ReguLatioaa made by t k  Governor. 

Thc follo\viug Act of the Glijarab Legislatt~re haviog been nssented to by the 
Governor on the 6th Dccernber 19i2, is hereby publishetl for general infornlation. 

S. S. srlnll, 
flecretary to  the Govcrnmait of Gnjarat, 

Legal llepnrtmeut, 

GUJARAT ACT NO. 24 OF 1972 

(rirst publiahcd nftcr having x ~ c c i r e d  the asscnt of tj e Go-r~enlor in the 
L'Gu,jarut i?overla?,~e,tt Goaetfe" on the the 15th l lecen~bcr,  1372.) 

An Act to provide for temporary increase in t,hc Contingency Fund of t,l~c State. 

It is hcrtby enacted in the Twenty-third Year of the Repliblic of India as 
follows : - 

1. Tl~ i s  Act may Ix called the Gujarat Contingency Fund (Temporary Short title. 
Increase) Act, 1972. 

mj. 2. Notwithstanding anything contained i11 section 2 of the Gujarat ~on-~i!;?Y;; :L6~.* tingency Fund Act, 1960, for a period beginning from ihc commencement of the ~ o n t i n ~ m o ,  

auj. 
Gujarat Contingency Fund (Temporary Increase) Ordinance. 1972 and ending zt;:, of 

ord. on the 30th September, 1973, there shall be paid into the Contingency Fund of 
the State established under the said seclion 2, a sum of thirtyfive crores of rupees 1979. 
from and out of the Consolidated Fund of the State of Gujarat. 

117 
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I -1I- QUJ: OOVT:GAZ.,~EL., DECEMBER 16, 1972jAGRARAYANA 24, l8OI [PUW IT 

Repeal of 3. The Gujarat Contingency Fund (Temporary Increase) Ordinance. 1972 is - Quj. Ord. of 1872. hereby repealed and the provisions of section 7 of the Bombay General 
Clauses Act, 1904 shnli appIy to .  such repeal as if that Ordinance were an 

. rriactment. 
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vd, Xn' TUESDAY, NOVEMBER 6, 1973/KAFtTIKA 15, U@S 

The following Act of the Gujarat Legislature having been assented to by the 
Governor on the 3rd November, 1973, i s  hereby published for general information. 

S.  S. SHAH, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 21 OF 1973, 

(First published after having received the assent of the Governor in the 
"Gujmat Government Gazette" on the 6th November, 1973). 

An Act to amend the Gujarat Contingency Fund (Temporary Increase) 
Act. 1972. 

.--F--- -- :- 

It is beseby enacted in tbe Twentyfourth Year of the Republic of India as 
follows : - 

1.  his Act may be d e d  the Gujarat Contingen~y Fund (Temporarysh& titb, 
Increase) (Amendment) Act, 1973. 

Oaf. 2. In the Gujarat ChntingenCy Fund m p o m r y  Incr~ase) Act, f 972, in S~C- Amendment 
of seation 2 " tion 2, for the figurn, letters and word "30th September 1973" the figures, lettw~ of of 1972. and w d  "31st December 1973" shall be substituted. 1879. 

271 ' 
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272 GUJ. QOVT. M., EX.. NOVICMBER 6, 1 0 7 3 ~ T I g g .  16, I895 [Par IV 

Ro d of 3. The Oujamt Contingency P d  (Temporary Inmxtse) (Am~1dment)aa & Ordinance, 1973 is hereby repsaled and the provisions of section 7 of the Bombay s 2 
General C l a w  Act, 19M shall apply to such repeal as if that Ordhmc6 wem g7k 
an Hulctmont. 100 

1804. 
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Separate paging is given to this Part h order tbat U 
may be 6Ied as a separate comphflon, 

PART IV 
Acts of the Gujamt Legislature and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 
Governor on the 3rd March 1976 is hereby published for general information. 

S. L. TALATI, 
Secretary to the Government of Gujarat, 

Legal Department, 

GUJARAT ACT NO. 3 OF 1976. 

(First published after having received the assent of the Governor in the 
"Glrjarnt Government Gazette'' on the 9th March 1976). 

An Act to provide for temporary increase in the Contingency Fund of the 
State of Gujarat. 

- It is heteby enacted in the Twenty-seventh Year of the Republic of India 
as foliows :- 

I. This Act may be called the Gujarat Contingency Fund (Temporarysllort titlo. 

Increase) Act, 1976. 



13 UUJ. GOW. QAZ., EX., MARCH 9, 197O/PHALGGBA 16, 1897 [PART IV 

Tem~orarg 2. Notwithstandim8 any thing mnLlinsd h section 2 of the Gujarat Contingency 7m 
inmeaee in 
antingonoy Fund Act, 1960, the extent of the sum of twenty crores of rupees specXed in of 
h d  of section 2 of the said Act as the sum to be paid into the Contingency Fund of '960. 
Stab. 

the State of Gujarat shall, during the period bzginning from the commencement 
of this Act and ending on the 31st March 1976, be raised to thirty crores of rupees. 

& p . l  of 3. The Gujarat Contingency Fund (Temporary Increase) Ordinance, 1975 and 
tfi the Gujarat Contingency Fund (Temporary Increase) (Second) Ordinance, 1975 are NO. 4 

No. 10 hereby mpaled and the provisions of section 7 of the Bombay General Clauses $,,* 
lg7" Act, 1904 shall apply to such repeal as if those Ordinances were enactments. 

Guj. 
O d .  
No. 
10 
of 
197% 
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Acts of the Gojarat IqisEafnre and Ordinan- promnlgated aad 
' Regulations made by the Governor. 

The following Act of the ~ u j a r a t  Legislature having k e n  assented to by the 
Cfovernor m the 1st July. 1980 is hereby published for general information. 

N. B. PATEL, 
Secretary to the Government of Gujarat. 

I Legal Department. / 

GUJARAT ACT NO. 1 OF 1980. 
' 

[First published after having received the assent of the Governor in the "Gi!jarot 
Covmnmenf Gazette" on the 1st July, 1980. 1 

# 

AN ACT . . 

to provide for temporary increase in the Contingency Fttt~d of the Stute of G~rjnrnt. 

It is hereby enad,d in the Thirty-first Year of the Republic of India as fdllo&:- 
. - 

- , 1. This Act may be called the Gujarat Contingency Fund (Temporary Increase) ghort titlr. , 
F .  

-8. 1980: . . 
I 



. 
18-8 QUJ, QOVT. a&., EX., JULY 1, IMIASADHA 10, 1802 [PART IV 

Tempoars 2. Notwithstanding anything mtained in section 2 of the Gujarat Contiugency 
inwarn in 
finting:,,y Fund Act, -1960, the extent of the sum of. twenty mores of rupees spdied in 

of section 2 of the safd Act as tho sum to be paid into the Contingency Fund of 
mbte* 

the Stare of Gujarat shall dliring the period bgi&ing from the commencement 
of this Act and ending on the 30th September,. 1980, be raised to fifty c m ~ s  of 
r u p s .  
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PART IV 
~ c t b  of Cbe Gajstat Legislature and Ordlaaacca p r o m n ~ d  amd 

Regulations made by Ibc Governor. 

The following Act of the Gujarat Legishturc ha;ing bee11 asscntcd to hv rh 
Governor on the 15th Jhnuary, 1983 is hereby published Car general in iorn~at i~~n.  

. K. M. SATWANI, 
Secrelary to tllc Govern~nent or Gbjilrat, 

Legd Department. 

GUJARAT ACT NO. I OF 1983. 6 

(liint publisl~ed, after having received thtt assent of the Govcrtlor in the 
"G~rjcwt Guvt..ntne f Gnzt~te" on the 19th January. 1983). 

AN ACT 

to provide for fernpray incwsc in the Contingency ~ u n d  oi the Statc o f  Gojarat. 

It is hereby enactel in the Thirty-third Year of the Rsp~ildic af ,Indin 
ns follows :- 

1. Thb Aot may be cillled thc Gujarat Ontingency E"llnr1 (TI?-nporary Short title. 
Increase) Act, 1982. 



2-1 QllJARAT GOI'RRSJIBST GrlZET'TE, EX., 1S1-83 [PAW Ii' 

Temporary 2. Xotwithstan(liagg anything contained in seetion 2 of the Gujarat Contin- 
inolesd  in  
Conth@enoy gency Fund Act, 1960, the extent of the sum of twenty ororea of rupeea speci- 

of f i e t l i~ sec t iou20f tbe~a idA~tas theaumtobpa id in to theCont ingenry  
buts. Fund of the  Stnk of Gujarat shall, during the period bcginuing from the 

commencernerlt of the Gujarat Coatiogency Fund (Temporary Increme) Aat, 
1982 ~ n d  euding on the 31st Unrch, 1983, - be raised to eighty crow of rupees. 

khpead. 3. The Gujarat Con1hge:ency Fund (Temporary Increase) 0r&&nce, 1982 
is hereby repealed. 

Guj. 1 
or 
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Separate paging is given to this Part in order that it may be filed as a 
stparate compiiation. 

PART IV 
Ac& of the Gujarat Legislature and Ordinances promulgated and 

Regulations made by tbe Governor. 

The following Act of the Gujarak Legislat,ure havjug h e ~ .  assented to by 
the Gove~uor on t,he 16th September, 1983 is hercbv published for general 
information. 

J. P. VABAVADA, 
Joitlt Secretary to  the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 13 OF 1983 

(First published after having received the assent of the Governor in t,he 
"Gujamt Gwer.n,mmt Gazette" on t,he 17th September, 1983). 

To provide for temporsry increasc in the Coutingency Fund of the 
State of Gujarat,. 

It is hereby onacted in the Thirty -fourth Year of the Republic of India 
as folloma:- 

I. (1) T h  Act may be called the Gujarat Contingency Fund 6horttitle 
(Temporary Increase) Act, 1983. and oomm~n+ 

cement.. 

(2) It shall be deemed t o  have come into force on tho 26th July, 1983. 



2F2 GUJARAT GOVERNLlEhT GAZEWE, EX., 17-6-83 [i ART IV 

Tempornry 2, Notmitbsta.nding anything contained in section 2 of tho Gujarat Qoj. 
i n~reasB in Contingency Fund Act, 1960, the extent of the sum of twonty orores of ywomf 
;on~"naJ rupees specified iu aecbion 2 of tho said Act as the sum t o  be paid into the 
State. Coiitingellcy Fund of the State of Gujarat shall during the beginning 

from the commeuceme~t of the Gujarat Contingency Fund (Second Temporary 
Increase) Ordinance, 1983 and ending on tlie 31st EIIarch, 1984 be raised to  
eighty-five crores of rupees. 

Repeal and 3. The Gujarat Contingency Fund (Second Temporary Increase) 
saving. Ordinance, 1983 b hereby repealed, 10 of 

1- 

p W l 3  AT THB GOYBRNMBEn: CPNTRAL PRESS, GANDHINAGAR 
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Extra No. 24 REGISTEMD NO. GIGNIBIZ 
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Separate paging is given to this Part in order that it may be filed as a 
separate Compilation. 

PART IV 
A& at Ute Gojarat bgidafort and Ordiaaacem prommkakd amd 

Rqgdalions made by the Garemor. 

The fo110i~i1ig Act of the Ciujarat Legislature having been assented to by 
the Governor 1x1 the 13rd Septcmbcr, 1984 is hcrcl~y publishetl for general 
informat,ion. 

GUJARAT ACT No. 16 of 1984. 

(First, published after having rec.eived the assent of the Governor in tlic 
"Gajarat Government Gazette" on the 26th September, 1984.). 

An Act to provide for bm~orary  increase in the Cont,ingency Fund of the 

State of Gujarat. 

It is hereby ellacted in thc Thirty-fifth Pezr of the Repllblic of India 
as fullorr~s:- 

1. (1) This Act; inay be culled the Gujarttt Contingt:ncy Fund (Temporary short title 
Increase) Act, 1984. and m. 

mmenpe- 
ment. 

(2) It shall be deenletl t o  have corne into force on the 25th June, 1984. 



24-2 GUJARAT GOVERKMENT GAZETTE, EX., 26-9-84 [ PART IT '  

T~mpOraT 2. Not\\,ithstsnding any thing col.tnined jn scctioll 2 of the Gujrtrat Conkin- a,,. 
iaoreaae In gefic~. Puud Act, 1960, (hereinafter referred to as "the principal Act"), the TV 
ChntingonOY hnd of tb. extent of the sum of thirty orores of mpces apecificd jo sectioll 2 of the principal lg6" 

Btate. Act a8 the sum t o  be paidinto the Contingency F'uud of the State of G n j s r t  
ahall duringtheperiodbegi~ingfr~mthe commencern~nt of this Actand en&@ 
on the 3 1 ~ t  March, 1985 he raiaed to forty five mores of rupeca. 

&peal 3. ( I )  The Gujnrat Contingency Fulld (Temporary Increase) Ordinanoe, FJ, 
1984 ia hereby repealed. 7 of 

1884. 

(2) Notwithstanding suchrepea, anything donc or ally adion t3kr.n under 
the principal Act as amended by the said Ordinance,  hall be deemed t o  have 
been done or taken under the prinoipal Act ae amended by this Act. 
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PART 'lV I 
4cf6 of the Gujarat Legislature and Ordinances promulga4ed and 

Regulations made by the Governor. 

The follo~ving Act of the Gujarab Legislature having been assented t o  by 
the Governor on the 10th Februsq ,1986. is hereby published for general 
information. 

J. P. VASAVADA, 
Secretmy to the Government of Gujarat, 

Legal Department 

GUJARAT Am NO. 6 OF 1986, I 

(Fir& published after having received the m n t  of the Oov~rnor in the 
" & j ~ &  Cfmwnmmt Gap& " on the 13th February, 1986 ). 

AN sot, to provide for temporary increase in the Contingency Fund of 
the state of Gujarat. 

It is hereby enacted in the TW-seventh Year of the Republio of India 
as follow8 :- 

1. ( I )  Thia Act may be d a d  the Qujarat Contihgency Fund (Temporary 
Increase) Act, 1986. 

(2). It skJl ba deemed Go have mme into form 011 th2  4th Dwern!ler, 
1986. 

7 1  , 

1 E ~ t . r -  I \  5-1 
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7- 2 QUJARAT UOVERXXENT GAZETTE, EX., 13-2-1986 @ART IV 
. 

8. NotwitMnding anything mntained in section 2 of the ~ u j a k t  Con- Gnj 
tingency Fund Act, 1960, (hereinafter referred to as 'the principal Act"), 
the extent of the sum of thirty crores of rupees specified in section 2 of the I96 

principal Aot as the sum Eo be paid into the Contingency Pund of the Stab 
of Gujarat shall during the period boginning from the commencement of this ' 
Act and ending on the 31st March, 1986 be raised t o  b e n t y  five ororRg of 
?I?-. . 

8.' The Gujamt Contingemy Fund (Tem~nry  Increw) Ordinance, 1985 7 
ia hereby repealed., - 3 : y 

AT TWB GOVERNMENT CENTRAL PRESS. CiANDHiNACiAw. 
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PART IV , 

Arts of ibe Gnjarat LRgiPIatrve and O r d h c a  pro- ud 
Re@atiom made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 
Governor on the 14th August 1986 is hereby published for general information.- 

L 

J. P. VASAVADL 
Secretary to the Govement of Gujararat; 

Lgal Department. 

GLJJARAT ACT NO. IS OF 1986. 

(Pirst published, after having received the assent of the Governor h the 
Wujarat Government Gazette" on the 20th August 1986). 

An Ad top& for impmy iwm in th Con#ingq-Pund 
of tks Slate of @4j4w. 

I t  is hereby enacted in the 'my-mventh Year of the Republic ob India 
arr f 0 U O ~ ~ h l : -  

1. (1) Thia Aot m y  be d e d  the Qnjsrat ~ n b i n g m b ~  ' h d  (Tern- 
' 

I n d )  ( k n d )  A&, 1986. title 

(2) It &all be deemed to have come into fom on h 7th May, 1986. 



8. Notwithatandmg anyt- ~ * e d  in eection 2 6f the Gujarat Con- Gnj. 22- thgency Rond Act, 1960, the .*of the sum of thirty ororea of rupeea 
specified in d n .  2 of the aai Jdpt as the s u p  to be paid into the Qn- 

*d of khgency Fund of the State of Gut ( shll during the period a*. dhm 
t h ~  commencament of this dot +$ on the 31st March, raised 
to two hundred aevent J five om==pees. . . 

%peal. - 3. The &jarat ~ o d t i e n c ~  Fund (Tomporq I m m )  ( h n d )  Ordi- 
7 num, 188%. is hereby repealed. 3 4 

of 
< 
<'. , 

rw. 

. . 
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,: , , .  , . .  . 
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1 ' P A R T  lV 
A d  of tbe Gujarat Leghbm and Odhum~ .aB 

RmtIone made by the Gouensor, 
I 

The foUowing Act of the Gujarat Legislature having been asented.to by th6 
Governor w the 11th February. 1987 is hereby publish@ for g e d  
information. 

5.  P. VASAVADA, 
Secretary to the Government of Gujamt, 

Legal Department. 

I GUJARAT ACI' NO. 3 OF l!W7 
I (First published, after having received the assent of the Govbrnor in the "Gujamt 

Government Gazette" on UIB 13th February, 1983 

AN ACT 

It b hmby enactad in the My-eighth Year of the Rspublio af India as 
, f0nom:- 

I. ( I )  Thie dot may be called the Gujarat C o n ~ e n c y  FMd (Tempm - a 
rg hmew) Aot, 19871 .nawmtu - 

(2) It ahall be deemed to ham come inh f o g  on %be 23rd O&berO 10% 
3-1 

I V - E X ~ ~ ~  6 - . - * ! 



2. Notwithhndmg anything c o n b i d  in seation 2 of the Qujmt bn- an). 
iijqenop h d  A&, 1960, the extent of the nrm of thirty omres of mpaea 

&;f qedied in motion 2 of the aaid A& as the sum ta be paid into the Conhin- 
gang Pbnd of the 8tate of Gui-t ahall, during the period beghhg from 
tb mmmemment of tbia Act and ending on the 31st March, 1987, be raised 
to four hundrga croree of r u m .  

3. The ' Gnjslst Contingency Fund (Temporsry ~n-) (Third) $5, 
Odirmce, 1986 ia hereby repealed. , u of 

I SSs. 



AcCs d fbe Gujarat bgislature and 0rdiaan- promu&ated-and ' : ' - 
I - 

. , ~ & u l s ~ o ~ s  .made.-by fbe Governor. , ' i -, 
i . . 
I .The followhg Act of the Gujarat Legislature havinqb'een awe* to by the 
I \  Governor on the dQ& March, '1988 is herePy published for gmeral_information, 7 
1 ,  
I , A I. N. BHATT, 
I Secretary to the GoGernment of Gujarat. ' 

. - 
I - .  . - - Legaldlepaftme~t. 

d- . . . . 
I ,, GUJARAT Am NO. 2 OF 19%8. . . 

. . (First published, afhi having &eived the absent of the. Governor in the' . 
I "Gupmt .Government Gazef te" on the 1 11 March. 1988) . , ' ,. 4 

+ I I . I 
. 

I . ,  + AN ACT ' -' I '  3. 

, . 
I 

i 
# 

k 
. - to pmvidi? for -temporary inciease . fn' thd. Cqritingency .Fund 

. . of t& Sf$e 4 Gujurat. * t - ' ,  I .  . < 
+ - .  , . .. . . . I .. I .  

It is henby enacted @ the'$irry-ninth Year of the , l(epub1ic of * India - a s  
I -  - • R. ' folIowa : - 
I , . 

1 ,' ' I* - (I)' Tbiy Act may k ca11d the Gujarat .Contingency Fund (Temporary ,Wort 
kt&) A& 1988. . , - - . 'and C O ~ I P . '  

I - -  . .- . , . enoementt ' 

I “r (3 it ?p h ~ v ~  . - y e  i n t o  forcp'ob ,@e . . .  ~ 1 s t  . . .  d c t o ~ r .  1987. , . 
I < \  

i s  .- 
1 el , I .  . - :. 

. m-*4-~ I '* . . ' .  
<, 

. . * *  
I '  C .  
I - > ' \  , . 
I , . - 7  ' " 

h 
I .  .. . 



r 

P'"w".J hmesl~ in. 2. Notwithstanding anything contained in ??+ti-2 ok@ q j h f  Con* 
P g e n 0 . y  genq Fund Aot,, 1960, the extent .sf,tho stmi of thirty cr- of rupee&, spsiflikl mo. . 
md ef in Secion-2 of the +id Act as the suq to be paid 'into th6 & n w ~ n c y  Fund 3t4ta. \ 

of fie -St+ of Gujaqit shall - during -tWe period k g h h $  from ther aotmcn~e- 
rpant of tW-Act and ending on the 31st March;. 1988 bo raised fo one hundred , - . . 

. - thi.I%y'Crores . , of rupca.'. 
, , 
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